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TNF*  UTTAR PRADESH POLLUTION CONTROL BOARD, AZAMGARH

The Registrar General,

Hon’ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001 .

SUB: REGARDING SUBMISSION OF RESPONSE/ACTION TAKEN REPORT ON
BEHALF OF THE RESPONDENT NO-1, UTTAR PRADESH POLLUTION
CONTROL BOARD, IN COMPLIANCE TO THE ORDER DATED 01.07.2024
PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI IN MISCELLANEQUS APPLICATION NO- 61/ 2024
IN ORIGINAL APPLICATION NO- 42/ 2024 MADASIR HASAN AND ORS
VERSUS STATE OF UP.

Sir,

Kindly refer to the subject mentioned above. In compliance of the order dated
01.07.2024 in Miscellaneous Application No- 61/2024 in Original Application No- 42/
2024 Madasir Hasan and Ors versus State of Uttar Pradesh, The Acton Taken Report on the
behalf of Uttar Pradesh Pollution Control Board is enclosed herewith for your kind perusal
and further necessary action.

Sincerely, Yours,

Enclosure: As above

Regional Officer
U.P. Pollutio Control Board
Azamgarh
Copy to: Following for information and further necessary action.
1- Member Secretary, U.P.P.C.B. Lucknow. o
2- Shri Pradeep Misra Advocate, Hon’ble NGT, B-235,Sector-XIX, Noida, District-GB

Nagar, 201301.

3- CEO-6, U.P.P.C.B. Lucknow.
4- CLO, U.P.P.C.B. Lucknow.
Regional Officer

U.P. Pollutio Control Board
Azamgarh '

841 STl - TR 7% W, TG — 276128, www.uppcb.com. E-maik-roazamgarh@uppeb.in Ph. No.- 05462-247517
yErd : AW, 128 fefy @ve, Mt TR, FEAS-226010 # TYATNT 2720828,2720681,2720691,2720831
D : 05222720764 # §-3 : info@uppcb.in # ITATFE : www.uppeb.in
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
MISCELLANEOUS APPLICATION NO- 61/ 2024
IN
ORIGINAL APPLICATION NO- 42/ 2024

IN THE MATTER OF:

Madasir Hasan and Ors. Applicant(S)
Versus

State of UP Respondent

Order Date- 01.07.2024
Next Listing- 12.08.2024

RESPONSE ON BEHALF OF THE RESPONDENT NO-1,
UTTAR PRADESH POLLUTION CONTROL BOARD, IN
COMPLIANCE TO THE ORDER DATED 01.07.2024 PASSED
BY THE HON'BLE NATIONAL GREEN _TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI IN MISCELLANEOUS
APPLICATION NO- 61/ 2024 IN ORIGINAL APPLICATION
NO- 42/ 2024 MADASIR HASAN AND ORS VERSUS STATE

OF UP.

That the Hon'ble National Green Tribunal, Principal
Bench, New Delhi (hereafter referred as Hon'ble
Tribunal) vide its order dated 01.07.2024 in
Miscellaneous Application No- 61/2024 in Original
Application No- 42/ 2024 Madasir Hasan and Ors versus
State of UP has passed the following directions:-

)
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M eskbinss 6. We, accordingly, implead the following as
respondents:

(i) Uttar Pradesh Pollution Control Board through its
Member Secretary, Uttar Pradesh Pollution Control
Board, Building. No. TC- 12V, Vibhuti Khand, Gomti
Nagar.;

(ii) District Magistrate, Azamgarh;

(iijlNagar Palika Parishad, Azamgarh, through its
Executive Officer, Nagar Palika Parishad, Azamgarh;

(iv)UP Jal Nigam, through its Managing Director, Uttar
Pradesh Jal Nigam (Rural) 6, Rana Pratap Marg,
Hazratganj, Lucknow, Uttar Pradesh;

(v) Principal Secretary, Urban Development, UP, Shri
Mahavir Prasad Bapu Bhawan, Lucknow.

7. Registry is directed to issue notices to all the above
respondents. They may file their response and show
particularly as to why appropriate punitive action may not be
taken in respect of the past and continuing violations with
regard to discharge of sewage effluent on the open la
without treatment causing pollution and thereby violating
Section Water Act, 1974........... ”

Response
1. That in compliance to the Hon'ble Tribunal order
dated 01.07.2024, the officials of the Uttar Pradesh
Pollution Control Board, Azamgarh has inspected
the site in question i.e. low lying area at Village
Jalandhari, District Azamgarh on 05.07.2024. During
inspection water sample of said low lying area was
collected and deposited in Regional Office, Uttar
Pradesh Pollution Control Board, Varanasi
laboratory for analysis. As per analysis report, the
parameters were within the prescribed norms except

Coliform. The copy of the inspection report dated

W/
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19.07.2024 along with analysis reports is being
attached as Annexure No-1 to this response.

2. That further in pursuance to the findings of above
mentioned inspection report dated 19.07.2024, the
Uttar Pradesh Pollution Control Board vide its letter
dated 07.08.2024 has issued show cause notice for
imposing environmental compensation in
compliance of the Hon'ble Tribunal Order dated
21.05.2020 in OA No 593 of 2017 Paryavaran
Suraksha Samiti & Anr versus Union of India & Ors
with Mahesh Chandra Sexena versus South Delhi
Municipal Corporation & Ors., against the Executive
Officer, Nagar Palika Parishad, Azamgarh for not
setting up adequate sewage treatment plant for
treatment of sewage which is being discharge in
open low lying area. The copy of the letter dated
07.08.2024 is being attached herewith as Annexure
No-2 to this response.

Therefore, the above response on behalf of the Uttar
Pradesh Pollution Control Board is placed before this

Hon'ble National Green Tribunal for perusal and kind

consideration.

Regional Officer,
Uttar Pradesh Pollution Control Board,
Azamgarh
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" 7o WK Srte 98 Rell gRT THU. Ho—61/2024 3NISEE Ul9IS
H0—42 /2024 ¥ iRT 3mew fAI® 01.07.2024 & 9 H AT

T #t YR g, UM/ JEeal—olleTen, SMYe—3ioAiTe gRI Riera &1
T g & I/ Fo—STTeme, SIS &3 &I gd/de DI SMIF Akl 8F & DRI & A

TNl ITIRME Tt ANfY §Hcor 8F & HRYI YUY Td [ MR 6T W@ gIfdd 8l
RET B |

g H AeEe M9 fiegad, T8 ool gRT aiRewa st so—42 /2024

I e 3% oo # faAid 06.03.2024 BT ey WIRG f6d T &, s fa=g wHo—2
T 3 =R 28— '
“2. In our view, the complaint made in the present Original Application, at
the first instance, can be looked into by concerned authorities at District level
and therefore, we direct State PCB and District Magistrate Azamgarh to
jointly inspect the area, collect relevant information and take appropriate
action for remediation and rejuvenation so that alleged pollution may be
removed. Appropriate action shall be taken by said Committee with two
months. |
3. District Magistrate, Azamgarh shall be the nodal agency for coordination
and compliance.”
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FTferd ] TNe] SIHATE YD GAF (STP) &I WITU B Brd JATe
B gY IMEE B SR B R Sare B Fraa fear S|
3. I TR gRT UM/ G el —STere] SHUg 3MSTHTE & o A4 Pl
TSE! H TRe] SHaE BT FRAORd H7 | AT & |
4. TSE ¥ USRI UG TRl SIHATE HT Bio Remadation HT BRI TR TIfeTedl
&7 fpaT SR RO Rejuvenation TRTG 81 T T A0 MRIBROT & MR
famiieh 06.03.2024 BT IJNERT: AT FARET B D |
A0 THoSodl0 W floell # At wHA—61,/2024 (3Nogo-o—
42 /2024) FEIRR &G G 34 g9 e 6 Jodo # fiid 01.07.2024 B
Y] IR FraTs B SURT e e uiRke fhd T §

......6. We accordingly, implead the following as respondsnts:
(1) Uttar Pradesh Pollution Control Board through its Member Secretary , Uttar
Pradesh Pollution Control Board , Bulding no. TC-12v, Vibhuti Khnd Gomti
Nagar :
(i)  District magistrate, Azamgarh,
(iii) Nagar Palika Parisad Azamgarh through its Executive Offiicer, Nagar Palika
Parisad azamgarh _
(iv) UP Jal Nigam, through its Managing Dlrector, Utttar Pradesh jal Nigam
(Rural) 6 Rana Pratap Marg, Hajratganj, Lucknow, Uttar Pradesh;
(v)  Principal Secratory Urban, Devlopment, UP, Shri Mahaveer Prasad Bapu
Bhawan, Lucknow; ,
;i Registory Is Dirext To Essue noteces to all the above respondents, They may
File their response and show particulary as to why appropriate punitive action may
not be taken in respect of the past and continuing violantions with regard to discharge
of sewage effulent on the open la without Traetment causing Pollution and thereby
violating Section Water Act, 1974.
w0 THooS0 =E e # AT THA-61/2024 (3Moovo—42 /2024) AR
= 9 T T e 3ifh Yoo B e ARY B HA A S TSel TS
o1 FrSieror feeti 05.07.2024 @7 fper T | e & WAy IRRFST @ P
g I AT I AN e ISETE T FRaRer e Tedr # eI a4
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SITEER] Tge! ST (AT Yo &A1 05.07.2024)

Detection Range

Parameter Unit Result
pH, APHA24th Ed,4500-B: 2023 - 1.21 02-12
Colour, APHA 24" Ed. 2120B: 2023 Hazen 30 5-10000 Hazen
Conductivity, APHA 24™ ED.2510B:2023 uS/cm 1210 0.1-10000 uS/cm
Disolved Solidds, APHA 24" ED. 2540 Oc mg/l 742 5.0-10000 mg/1
Total Disolvede Solids dried at 180 Oc 2023
Hardness ,APHA 24" Ed. 2340 Oc EDTA mg/l 444 10.0-5000 mg/1
Titrimetric Method 2023
Chloride, APHA 24" ED 4500-C1-B:2023 mg/l 152 3.0-500 mg/1
Toatal Coliform, APHA 9221 24™ Ed: 2023 MPN/100ml | 170000 <1.8 MPN/100ml &
. above
Fecal Coliform, APHA 9221 24" Ed: 2023 MPN/100ml 110000 <1.8MPN/100ml &
above
BOD, APHA 24™ Ed.3 day 27 °C IS 3025 ( mg/l 25.2 1.0-1000 mg/1
Part 44); 1993 Bio 2023
COD, APHA 24™ Ed. 5220 B Open Reflux | mg/l 132 4.0-1000 mg/I
Method 2023
D.O. ,APHA 24th Ed. 4500-OB Iodometric mg/l 22 02-14.0 mg/l
Method 2023
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My UTTAR PRADESH POLLUTION CONTROL BOARD, |, /
///,554@’ }—6,/ WT0—861,/ 31T 42,/ 2024,/ 3ITSTT0,/ 2024 naﬁ ..f..% L

Annexure No-2

arfyereY sy,
TR uifermt yRes,
STSTITG | Ararder so— 99495 2862~

gg & A ool i Reeh § fareie g wear 42,/2024 § QY w@Ar 61,2024

TR E9F T 30 a9 Ve e it # wiRa amdwr Reiw 01.07.2024 w1 wWeph 7e0r A, Rrerd
[T afwr freae §-
R sicnss 4. it shows that diversion drain/sewer line Is yet in the stage of construction, discharge of sewage
effluent in area is still continuing. We are unable to understand as to how the said discharge has been
stopped or diverted when the drains/sewer lines have not been constructed and operated till date and
they are in the process of construction. This is a serious failure of compliance of environmental laws and
norms on the part of the concerned authorities particularly Nagar Palika Parishad, Azamgarh and District
Magistrate, Azamgarh and operating agency Le. UP Jal Nigom. This Is clearly violation of Section 24 of
Water {(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as Water Act, 1974')

5. We are aiso surprised as to why in such circumstances no punitive, preventive and remedial
action has been taken by Uttar Pradesh Pollution Control Board against the violators........... =

g & s affa oy & werm e A fraiRa & W RS @ whg § R wferet
TG & HID BRI 1P 05.07.2024 & favar mar| Fderr smearoR S TgE) 3mard)
@ #ea R &, RO gor 03 BR /9% wiferal &1 Somame oen § aur ey f |y 1o A 6
W oH o WY el A omn ¥ Plewr & wWy Sw oo B oWed gy e
TraARFRETe &1 il av grm Ay aen SoETs fae gigarer Y el F e g gan
o T | e & W TeE) A W T UEE AR A a8 @ ey WanTener, aRmoRy #
fawaifira = M, faveiwor sRer @ SR R e § -

T

Location of S8ampling point ?:;; e o Parameters
TGB! BT O AT | collection pH_[BOD (mg/LI[COD (mg/L[ ¢~ ™ FC (uPH/mi)
05.07.2024| 7.21 25.2 132 170000 110000

T8 [ SURIGRT aiid &ENd Brierd, ST ® FRIETY B WAy i MY el | WK @
fp S o Srel (wguvr ferarer e P aftfam—1974 @ aR1-24 BT SewlEE < 81

7% 5 A ol % Reared= shovo wie-se3 /2017 wafawor gren wfifd oo
o v g aifw gfear vd o # wiRa amewr fawTid 21.05.2020 & favg wo—o08 & eI
3w fead 8-

S 8 8. Before proceeding further, we may also note further order of this Tribunal dated
06.12.2019 in O.A. No. 673/2018 directing as follows:
47, We now sum up our directions as follows:

i, 100% treatment of sewage may be ensured as directed by this Tribunal vide order dated 28.08.2019
in O.A. No. 593/2017 by 31.03.2020 atleast to the extent of in-situ remediation and before the said
date, commencement of setting up of STPs and the work of connecting all the droins and other
sources of generation of sewage to the STPs must be ensured. If this Is not done, the local bodies
.and the concerned departments of the States/UTs will be liable to pay compensation as aiready
directed vide order dated 22.08.2019 in the case of river Ganga i.e. Rs. 5 lakhs per month per drain,
for defauit in In-situ remediation and Rs. 5 lakhs per STP for default in commencement of setting up

of the STP.

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow ~ 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppcb.com
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il. Timeline for completing all steps of actlon plans Including completion of setting up STPs and
their commissioning till 31.03.2021 In terms of order dated 08,04.2019 In the present case will
remain as already directed. In default, compensation will be liable to be pald at the scale laid
down in the order of this Tribunal dated 22,08.2019 in the case of river Ganga i.e. Rs. 10 lakhs

per month per STP.
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